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MR. DEPUTY .. SPEAKER.: Don't 
make such kind of statement. You put the 
question. What do you want? Wbat is 
the question you are putt ina ? 

SHRI CHANDRA PRATAP NARAIN 
SINGH: I am asking tbe Sfate Minister 
regarding the external policy of tbe Govcm
ment of India otl imposing sanctions on 
South Africa. They are dopendent on 
imports from South Africa. So. if the Indian 
Government suppli-=s them thinas like 
rations-they import rice, wheat, spices, 
"daals", sarees, etc.-it would help in what 
we are talking us far as our External Affairs 
policy goes. 

SHRI EDUARDO FALEIRO: Sir, as 
the Minister has already mentioned, it 
depends very much on them to decide what 
they want to buy from us. They are always 
open to us. Now, in view of the question 
specifically raised by the hon. Members, I 
would like to say that on the question of 
consumer goods, the consumer goods up to 
Rs. 1.2 S crores are permitted· under the 
Government of India credit of 1986 and 
they can be used for consumer goods. Apart 
flom that, Sir. the Export-Import Bank of 
India, that is, the EXIM Bank bas so far 
e\tended four lines of credit totalling Rs. 20 
crores and flJrther, in addition to EX[M 
Bank line of credit, the Government of India 
has also extended from time to time the 
Government credit to Mauritius. So far, 
four Gover nment credits totalling Rs. 25 
crores bas been extended to them. This is . 
the POSI tion. 

Counter Trade by Private Sector 

*619. CH. RAM PRAKASH: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether certain conditions have been 
laid down by Government for promoting the 
private sector tradjng houses to enter into 
counter trade deals; and 

(b) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMhRCE (SHRI P.R. 
DAS MUNSI): (a) and (b). A statement 
is given below. 

Stat.eJDeat 

(a) and (b). Private sector Iradina houses 

are free to enter into counter trade deals ia 
respect of items which tbey arc aUowcd for 
import and export under the prevalent 
Import ud Export Policy. 

Under para 46 (2) of the DeW Import 
and Export Policy for 1 988 -91, Government 
may also permit import of canalised items 
by Tradina Housos in order to promote 
exports, subject to such conditions as rna y 
be stipulated by the Ministry of Commerce. 

Peerless Geaeral FJ.ace aad lavestmeat 
COIIIpaaf Ltd. 

*620. KUMARI MAMATA BANER. 
JEE: Will the Minister of FINANCB be 
pleased to state : 

(8) whether a few instances of der~lcatjon 
of public money by some Directors of the 
Peerless General Finance and Investment 
Company Limited have come to the notice 
of Government; and 

(b) if 10, the details in this reprd and 
whether Government propose to conduct a 
C.B.I. enquiry into these CaleS of "era). 
cation? 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) and (b). A 
statement is aiven below. 

Statement 

Reserve Bank of India hal reported that 
no case of any defalcatjon of public fdnds 
of Peerless General Finance and Investment 
Company Ltd. (Peerless) by • Director of 
the company had come to its notice. 
Income-tax authorities in Calcutta bad, 
however» conducted a search on 1 S th 
October, 1987 at the premises of a persOD, 
who besides other companies, was a Djrector 
of Peerless also. This matter is beiDa 
investigated by tbe Income-tax Department 
and there is no proposal to entrust it to 
CDI. 

KUMAm MAMATA BANmuBE: 
Sir, it is really very surprisioa and I do not 
know wby tho souroo of information of 
Government is so poor. Unterr,q,,101lS). 
It i8 • mOI$ important question, You don', 
interrupt me. 

MR. DEPUTY-SPEAKER ~ Please 
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dOll't interrupt. 

KUMARr· MAMATA BANBRJBE: 
Sir, the Minister has stated in his reply that 
tho Reserve Bank of India h:1s reported that 
no case of any defalcation of public funds 
of Peerless General Finance and Investment 
Company Ltd. by a Director of the Com .. 
pany bad come to its notice. But I am 
&ivins you the information. 

Sir, is it a fact tbat prior to le'aving thi~ 

Company, one of the Directors of the Board 
of Directors, *.tf. diverted the Company's 
funds and invested about Rs. 100 crores in 
the other companies, namely, Mis. Peerless 
Drive, Peerless' Builders, Peerless Financial 
Services, Peerless Developers etc. and if so, 
what step the Government has taken to stop 
misappropriating the public fund involving 
Rs. 700 crores whkh is a contravention to 
the R~serve Bank rules 1 And will the 
Minister freeze all the bank accounts of this 
Peerless Company and start an inquiry 
against this Board of Dir~ctors who arc 
misusing this public money'~ Please repl y to 
me, categorically. 

MR. DEPUTY·SPEAKER: The name 
of the Company Director won't go on 
record. 

SHRI NARAYAN CHOUBEY: Don"t 
put my name tber e 

MR. DEPUTY .. SPEAKER: I won't 
put your natne, don't worry. Say, 'one of 
the Directors· and tell like that. Why are 
you putting his name there? 

(Interrupt ;on.s·) 

KUMARI MAMATA BANERJEE: 
What is the reply, Sir? 

S}lR.I S. JAIPAL REDDY: Specially 
no alleaation is inlplied. 

(Interruptions) 

MR. DEPUTY· SPEAKER : No> it is 
dral8ing the person in. When a person is 
not here, you cannot drag in his naOle. 

(Interruptions) 

PROF. MADHU DANDAVATE: Sir, 
when Sankaracbarya of Puri was referred to, 

his name appeared in the press. 

MR. DEPUTY .. SPEAKER: No, no. 
When the person is not here. bON can you 
take his name? 

SHRI BASUDEB ACHARIA: His 
name appeared in the newspaper. 

MR. DEPUTY -SPEAKER : Name 
might have appeared. that is there. Rut 
when the person is not here to defend him ... 
self, you cannot take his name. 

(/nterruptioIlS) 

SHRI EDUARDO FALEIRQ: Sir, I 
call say this for myself. I cannot comment 
on this allegation, But I can say this much, 
what the bon. Member has said and similar 
allegations will be Jooked into by the Reserve 
Bank of India Tht~y havlca, informed U'i 

that they will COLlduct a d~taLIf!d enquiry and 
they will conduct this enquiry ~oon. 

KU\1ARI MAMATA BANERJEE: I 
am not satistled with rh(! reply of the Minis- ~ 

ter becau,e I .lsked caleg·,)ricaHy. \.\-iIl you 
freezl.! th-: bank aCI~ounts of this Peerles~ 

General Finance and lnvestrnent Company .. 

You please give a categorical reply 
because this j... most important for us. 
You are also a public r~preselllutjve like 
me. 

My second supplementary is, whether 
the Government is taking any st~ps to merge 
Peerless Company with LIC by taking over 
the manageolent to protect the interests of 
.. 5 million depositors, field workers and 
employees. What steps is the Government 
taking to vacate the stay order given by the 
hone High Court? 

SHRI EDUARDO l;;ALEIRO: About 
the stay order, the position is that the 
Supreme Court bas given a verdict in 
,January, 1987, that the scheme~ run by 
Peerless were not under the Chit Fund 
Banning Act, J 978. 

As far us the L.1.C. 01' the Government • 
taking over this company is concerned, now 
the hone Member herself is making such 
allegations th:lt this company is in such a 
bad position. Would she advise the 
Government to take it over? (Interruptions). 

--_._----------- ----_ ............. _ ---- ----------_. 
* *Not recorded. 
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PROF. MADHU DANDAVATE: 
You took over the losing Maruti Udyog. 
You have nationalised it. (Interrupt/ona) 

KUMARI MAMATA BANERJEE: 
Wh~ don't you make the appointment of 
new Bo~rd of Directors? They should be 
changed. (Interruptions) 

SHRI EDUARUO FALEIRO: There 
is no intention on the part of the Govern
ment to take over this company, at this 
point (If time. (Interruption) 

KUMARI MAMATA BANERJEE: 
Will he not frcC'7e that account? Sir. you 
f1r~A '\e protect me. About 4 000 employees 
and Rs 700 crores are invC'tved. Thi~ kind 
of Board of Directors js misu~ing the public 
fund. Why don't yoU put a new Board of 
Directors? 

MR. DEPUTY-SPEAKER: That is 
your ~tah.·ment. Already he hac; informed 
you and replied to your question. 

SHRI EDUARDO FALE1RO: I have 
already "aad it The hon. Member is aD 

hon. Member of this House and I have 
highest n.·gard for her a~ we)) as for other 
Member s of th~ House. They have made 
certain allega tionc;. On the basis of aJ1ega
tions, we cannot freeze the account, just 
because allegations arc made. What I am 
assuring the House is tbat the Reserve ~ank 
of India will have a detailed enquiry into all 
thec;e things, and then we will 4.ecide. 
( Inf('r,.uptlofl.f) 

SHRI BASUDEB ACHARIA: The 
aJlegation is against some Directors of the 
Company' and not against the Comp,lny. 
There ate about Rs. gOO crores of public 
money in this comp~n) and this lltoncy can 
be utn~sed by the Government. 

About nationalisation or merger with the 
Life Insurance Corporation of India, this 
issue was raised in this House a number of 
times by various Member'\ from thiq side 
and that side. In view oflhis. in order to 
utilise such huge amounts of R~. 800 crores. 
whether the Government will consider-' 
because the assurance was aJro given by the 
Prime Minister himself that the nationnli
sation or merger with the Life Insurance 
Corporation ·win be considered \>y the 
Government. Th~ case was pending with 
tbe Calcutta HiSh Court and tho Calcutta 

High Court had pronounced judgement that 
this Peerless Company docs not come under 
the Chit Fund Banniog Act. In view of 
this, I would like to know whether the 
Government will consider or think afresh to 
nationalise this PeerJess Company or to 
merge with LIe. 

SHRI EDUARDO F~LEIRO: It is 
true what the bon. Member said that in the 
past there have been demands for nationa
liSing the Company. A single Judge of 
CaJcutta High Court had held that the 
activities of the Com pan y came under the 
provisions of the Price. Fees and Money 
Circulation Schemes Standing Act, 1978. 
This Act created a sense of uncertainty 
speciaHy among the employees and field 
agents of the Company. There were demands 
for natiunalising and taking over the Com
pany. These demands were mostly from 
the employee~ and field agents. However, 
this position underwent a change when the 
Supreme Court finally gave the verdict in 
January, 1 987 that the Schemes run by the 
Peerlr-ss were not hit by the Standing Act, 
] 978. The present position I will reiterate" 
with all respect to the hone Member, is that 
the Gove1"nment has no intention at this 
point of time of nationalising the Company. 

PROF. N.G. RANOA: Why? 

SHRI ATJSH CHANDRA SINHA: I 
WlJuJd llke to point out that in view of the 
f.lct that there is a great possibility of the 
pre'lcnt Board of Directors defalcating 
money, many of our MPs have beeD success
ful in convincing the Company Law Board 
and the Government to instal four Directors 
from tbe Company Law Board on the Board 
of Directors of this Company who can 
supervise the affairs of 'he Company so that 
the Directors cannot defalcate the money_ I 
understand tbat the Coml'any has aone to 
the Calcutta High Court and has obtained 
stay order against this Company Law Board's 
Order of putting four Directors thero. 8 

would reques' the hon. Minister to let ul 
know what is the position and how much 
effort tbe Government is contemplating to 
get that order vacated so that the four 
DIrectors from the Company Law Board can 
sit there in 1he BOElrd of Directors to prevent 
misnlanagcment that the Company is saing 
through at the moment. 

SHRI EDUARDO FALEIRO : I do not 
have immediate information at this mOQl~nt. 
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I will Jet the Member know. ] will collect 
tbe information and let the Member kaow. 

SHRI PIYUS TIRAKY : I would like to 
know whether it is a fact that the Govern
ment bas appointed one West Bengal MP to 
investjgate into the defalcation case of the 
Peerless Company. It so happened tbat one 
of the Directors is his son. Is it a fact or 
Dot that one MP is appointed to investigate 
and submit tbe re,port to the Government? 
If so, what is the result ? 

SHRI EDUARDO FALEIRO : I have no 
information to this effect and I do not think 
it is correct because it is not the procedure 
to ask MPs to submit a report to the Gove
rnment. I can make a definite statement that 
no M.P. has been appointed to investigate 
into the matter. 

R~gardjng what I have said earlier in 
reply to the supplementary, Government 
initiated steps to nominate Directors on the 
Board of Peer1ess Company with a view to 
proteCt the interests of the depositors. The 
Company Law Board and the Government 
bad appointed four Government Directors on 
the Board of the Peerless Company under 
the provisions of Section 408 of the Compa
nies Act, 1956. The Company, however, 
obtained a stay order from the Calcutta 
High COUlt. The Department of Company 
Affairs is taking action to get the stay vaca
ted. 

. SHRI THAMPAN THOMAS : The 
Peerless is only one example. Like PcerJessy 

tbere is Aditya Financiers in which, in the 
$Ulle way, buge funds arc iQvolv~d. I asked 
that question aDd you gave the answer. 
There is Janapriya. There are maoy private 
compames comins under moneylender's 
licence and they. are amassing wealth from 
the poor people and one fine morning they 
disappc!6f. This has very serious)) affected 
our eC0nomic systom in this country. I would 
like to ask you whether you have conducted 
any serious study about it and whether· you 
have started confiscating these hugo amounts 
in such cheating cases and applied an~ quick 
strin@ent law provisions and taken any 
measures in this reprd. Will you bdna to 
the nut ice- of this House what steps you have 
taken in this regard and do you propose to 
take any serious action in such mattera after 
making a survey and thus save the poor 
depositors. For e~mple. there is Sachaita 
Savings whic. i. a pAIYate part, in Delbi. 

Crofts of nlpees are involved. As far as 
Aditya Financiers arc concerned, crores of 
rupees are involved. Regatdina Janapriya. 
crores of rupees are involved. What the 
Government is going to do as far as these 
things are concerned? Is the Government 
taking these matters seriously? Peer1ess is 
on) y one example. 

SURf EDUARDO FALEIRO: We will 
cODsi~er this point. J think it is a wen-taken 
point. 

Credit from Hungary 

*621. tSHRI V. KRISHNA RAO : 

SHRI S.M. OURADDI : 

Will the Minister of FINANCE be pleas
ed to state : 

(a) whether Hungary has offered a credit 
of $ 200 million and is keen to participate 
in the development programmes of Ind1a ; 

(b) if so, whether credit offers were 
made by the Hungarian Foreign Minister 
who recently visited India ; and 

(c) the projects on which Hungllry has 
agreed to hel p ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 
Government of Hungary have offered a 
mixed line of credit of US ~ 200 million 
comprising US $ 1 SO million as Govern· 
ment·to-Government Credit and US $ SO 
million as Suppliers Credit for import of 
machinery and eQuipments. 

(b) The Hungarian Foreign Minister 
during his visit to Delhi in FebruarY/March 
1988, reiterated the above offer of the 
Hungarian Government for the credit. 

(c) The Hungarian Government has 
shown its keen interest for financing supply 
of machinery and equipments for Thermal 
Power Station Projects of Neyveli Lignite 
Corporation. This will be taken into account 
at the time of taking an investment decision 
on the above project. 

SHRI V. KRISHNA RAO : Sir, I would 
like to know whether tlte Government of 
India signed the agreement and if so the 




